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Nll<1 DELHI, the 

!lOU],' ICAT I ON 

INCOHllO-TM 

s.o. In exercise of the po\<jers conferred by claase 

(iii) or the proviso to section 193 or the Income-tox Act, 

196 (43 of 1961), the Central Government hereby specifies 

"7 Isa!' 13%(te.xable) se~ured llede~mab10 Non-Convertible 

HUD ,0 Shelter Bonds(Ssnes II)", :lssued by the Housing 

and Urban Developncnt Corporation Limited for the purpose 

of he said clause: 

PrOVided that the beoBfit under the said proviso 

eba be n~Jnissible in t~.e Case of transfer of such bonds, 

by odorsement or delivery. only 11' t he transferee informs 

the said Corporation by registered post Hithin a period 

of ixty da)'s of sLwh transfer. 

~i 
(Nuta n Shorma) 

Under Secretary to the Govt. of Indio 
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